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T2 faeett, 29 wawa¥, 2017

H. 1€ /um wue wa/aHi/37/2017-18 — ST TAAT S0 (FeT ATATIAT o Al IT I Guae #r fafarear
de OfF) A=, 2017 #1 areq sfegEaT der fis/ua uve ua/uEt/37/2017-18, arita 8 snred, 2017 3T
TERTTAT o T o1, ST |2eAw srferfe=e, 2001 (2001 F7 52) i &7 58 Hf ITLTT (1) it ATATIAT UH AT &
S =89 yariaa g it gearadr g, aerad § yErea yr et § sfafaters sfegmeaen i ardia | darete
37 & i st 71 gaTa AT Fd gu SA=ar & 3ud s FIT & T2 AT,

Y I Trora it wiaat e = By yerfoa Fru @ O, S9ar # 8 o, 2017 FT ST FAT &T TS
of;

T qaTh Aty & Hiae 3% I=9 ATl & da9 § ST gA7T9 979 g0 &, 39 02 fa=w & oy mw g;

A AT I, FHoAT 2&AaT 540, 2001 (2001 FT 52) FT &7 58 T ITLUTT (2) F @ (i) T3 =T 14 F @T ()
T g 13 i ITATT (2) F G () FIT TG ARGAT FT TANT Fd g AT FoAT 2&0aqT o420 ( Fel aATaTdEeAd] & Aol
T I "y & Attt s Of) &fFwa, 2009 #r, 37 arat ® fam st wea gu, g v stfema &

g ToRaT T AT FX F7 AT AT AT B, FET G F qF sqared |, Fafortaa e a9 g, eafa: -

1. Hlreg o 3% IR - =7 Fafeat &7 "fereg 9 ST 38aT SR (F AT Ad F dadl 97 30 T4 F
o & Of9), =FfF=me, 2017 21

2. iR - (1) =7 ARt &, 53 7% "2 § s sfera T 87,-

6968G1/2017 (€))
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SferfeTw & qread FST | Atgtaae, 2001 (2001 # 52) B;
“TEY F AT =4 AT % 91 HoRd & 2;

‘AT H qATCTT 8T ATATIAT T2 THaahrdT 4T AT Y2190 forfera, giea, ma, gge ot ar
DUEEACIEDIER
“qad AT T qread ATFaw ¥ 4T 14 F @ue (F) F AT Ferg g g fAfAfEe

TSl GT AIES 6 Fefid TR IT RAT SHo(l Ie0dT AqaTd i Jear Tarer F g T I
T HIHH 11 AT SAqATT 1 JLaT 61 Tare Hf ffaw srafty AfRfee a&di fr 1 g, ar

Tg AT T 10 Fea 1T AL g1 [ATA{ate 90 (1 &1 Sard aa J& AT STua;
‘IS AT AiSHAl T IATC & qredd el =T a1ve #7 7ied a1 Jiedl #f 39 g e
Tag # A= RAEl T Tha G9gT YA ¢ ¥ gl TdF qied & qlds e, I
TEAT AT, HoAT LT &< A< [AeaTa qeq0 997 2

“IATATE” T qrerd T =afer § ¢ o B 7 % aefim s fr i g

"Fed ATATIAT " T A g ATATIT FiT a7 14 F @Ue (@) F A arfegEer # Afaee uw
SREIUN

‘T TIT ATAT TX LT F JIoqd 6T ATATIAT 0l (1 3eqdT I 2901 & forw srferfe=m

FT 9T 14 F G (F) F A ATI=T AT GId ATGF T2 AT Fe7 AqAT F A
T Yefa ST Ferar F1IE ¢ @Y

FIA AN e ATAAAT & dae | “SATART AT FFAohar & qread 39 ARE T § ST UH Fel

Frargas it fesht 71 A #wwar g ofiv eaw g fAfawtar, = & e ararqas 1w
Fae oo & forT sqafa sTea sqaTeTE artee gl

2) TET THH YT ST 9753 AT Afsraafrar sateariug 8 afda safefay & afvafig €, s atafias
H Irg AT foaT AT s g g
3. A9 IR Wefda g S qrer Rar - (1) T3F Fa1 araas 97, 396 dad 97 Aot fEawor gafda

ERISILUIRE RIS
(F)
(=)
()
(%)
(=)
()
(=)
(31)
()

(a)

TSl FeAAT T FT T =,
ATATIAT T ITATET AT 23T,
fafamtar T smaraes o7 JrUe #7 9T,
fafamtor =T smaTa w1 Ated 99 &7 av;
Fied | FicnT aq9ar (d Jfaerd);

ATZH | FHOAT AT (T TITerd);
TS I A § farsreft ¥ =,
afiadasefia wfq dfres

1T 9;

TTEA T WIEHT ST F4dT SIqaTT
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(1) wae & Fary
() TR &Y 37
(3) fafere sa #re;
(2) AT T ST, T, AR &l a8t = AAFHT % 91 gond sqget 9 79m: s gem
4, A<t & Fadb= F g gug Hiwr : - (1) B 3 7 ARt GEer amr s@« AT 5 an e #f e
H g AT T AT F 3T AT Fe ATAT s T2 TI90q Fohar sroam
(2) FeIT TR ZIT ATATTT AT &7 14 F GUE (F) F AT 7L 3.1 (T.) ;T G0N 3.2 (3.) F IUSY o AT
B 9T 3T A g9 &, Yedsh AqareTea, Eenar a1 =t getad wom fF
(%) st & forT T U ey ATATAerE HONTAT o1 @Od WA & 7T GHATHAS HT HOTET F218 T
AT FeT ATATLAT o (ATAHIT FT qG AT AT HT a9 IFT G ol @qq qFH 6 a1

THATHIS g,
Tiq, atg dwaw & fow [T gofea SS a@ 7R & a9, I 6 R @ 3 a8

AT IeaTe AT ATATT FT T,

(@) AL, GEIT ATATAT I ATARET < o [T Il STETEHAT o T &1 STAHISA i FATerT FaeA &

fore e =y afgg a9t yRises U 3 At F ol vE ey # ae ¥ 88 918
1A Ao e fearfea o s

5. A9 wefda F@ &t G- (1) s GFfRwiar, Bewar 721 S T3 we arargas a7 G © 99T UF Jad
TafSTa AT ¥ STaeT 9T AT 97 39 U< (=IehTaT SATUIT A7 U Raw7 &7 & &9 § Forve a7 s

) TRtT 9T FT T2 THRTSAT F o0 oGt THIS AT AISA AIZT ATATIAS 0l HI8T 6 ATgT HTHRTIT SATT
T TG A THIe, AT THIS Hl DI AT | FTgL [HRTAT SdT g AT a0 H TTgF AT TAFRAT I (T AT q1e0
TEATAS o 9T & &9 § orfer fFrar smo)

6. AT YN A Fi¥ ATAT :- (1) ST FT ATATT F T T ATATIAT I DI T2 Tl (HTh AT ST

(2) AT T TSTEEIHLT: ST 0T ATAT o & A & 0, 9869 1 — (F) § GFfvfde =1 # sowr & Foedraa
FIAT ST Sr|a forw s 77 g7 Soft 2e0aT o430, 7% fodit & 97 § a7 UF A7 90 6l ofaed STHraq e, 7T
T AT ST o TRt T Sl /e § g

T, A SN % ATHA H, T il THIAT T Fad Too 1] g 97 ZfT|

(3) Az FT TrE - I9- A= (2) % e SIgATaTT F TeuF aaq-u7 & fAwforfaa o gir

(F)  wiq ATed ST 3eqqT 5430, 7% fQoelt % 97 § Mgfd &I g AT T ATGEA eF AT FRATT 6 et
FHHE TR H1S /3 g

@  TET-1 - (@) §: e g

7. ALAT W& FEAT :- (1) =TT 6 F 1efie g saes 7 g 02 i 299 §q¢ g9 o 6 zod & 75 7+
FUATA FT T fRAT AT g, = fAftw 8 # fAfafie Mdua siw aat F seaefiw, zas Al s safenr i
faforer & fAfAfEe safer % offaw ;

(F) T=T-1l (F) F AT TAF( 75 T€T § F72 FT T FIAT ; 3T
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(@) T=9-11 (@) & IT ToAFe (9 T€T | AT AT TGl +h T H Fief ATATIAT T AGS AT il STTATT 0T |
2) T, T=9-11| § TS FAThe TET 3T T6H AqaATdE & 9787 (6t H |
(3) 3u- fAff=w (1) & 79 =8 TFR WTT AT 39 AATH TF AT (T ST g T AT FIT 1T 14 F @I (F) %
T 7AT; ATIG=T FAT @IT AT FIT T2 w07 & (g A e & 7% 3

(4) STTATLTTH FTIT ST F FATHL0T o forw e =6 srafy £ qarfe & gg "41g % sfaw frr S e 209 |
T AT S, T2 foelt % Te7 | 7R 97 & &9 § AT TAFE(9F A€ H TFH g€ TIC FHT 37 g AT A1,

o, TR it smerEe 1 T A A T 36 AT @i UF HIg Tg Agl &l ST |

(5) 39- fafa=w (4) F sreftT Tt % forw saes- o= e o2 o asft sraerd g2 219 % @99 § |6q9 g 9, ST
THT ATGET ITH &I 6l ard | TF "Il A % Hae T89-11 (@) F ST HT T 097 HT 6T g |

(6) TETAT =T AT TATT gI & ATE [hell ATAGH HT TATHLIT Al (AT ST, TH IAT H ATATITLS I T4T ATAaT I
T AT |

(7) ST SATATITEE I qATE F Fef ATAT]AT  F HISET HISA ¥ Al T AT ST 7@ T AT I 7T FH2aT &,
S i & Feerd T T8 a0 37 &, Had I%7 IV H TF ST T&qd FH T,

(8) =T Fe7 ATATIA® AT AISA AT ITSAT AT FX TG 6 AT ATA-HA [ASTHLT L& FIA AT TroWT g ar
AAATITTF TAT A (=TT T AAT T 37T THT AT & 70 e HeMfed & a2 & R g4 ° g A7 1@
ER ISl

8. A9 X R y=ffa #7 F g P ik ad - 3% s, Gear a1 =AM 9w 9w FEer
ST Fe o foro faeaforfea e o ot &1 aram F3m, e -

(F) & qAEA®  F d9d 97 IRAAT TR F\q AtAHIT f g 14 F gue (F) F qefiT
ATeRIf=rd Fef ATATIA® & o0 FSIT @I ATFHT F A6 T gi;
(@) T G T ATATAT 6 UH Fied] 9 g =aamrar o e o o=y ot 1 &;

() I T ATATITF 6T ARG I {iad A7 o7 Feq arargars 9 e s,

(F)  AATITE, AT 07 Foorar I8 gRfaa 0T & F4 aragas 9% oad 92 T8190q w27
T L THT I T,

()  agemarek e BfafEe e e #1 qEam w5,

() AISTHTEE ST T a0 AT F SEH Fad o 1 STHTO Hl a9 T 1 AT A G
g &1 yeae foaTet * o & fwaterfa wrg % sfraw weas ot % forw S digem aafen
[ T faaw g,

(F)  ATATETF, ST FT ATA Ada 9 Icarar o faaht F o [y gdF 9§ 30 %« v
Frferga et STl o = fasaret va fasmaret v g= q2ar Fa;

()  rgsmeTeen, fEehar a1 SATIET UH o g aee ST ot &1 97ad w0 ST 320 31T, HI9E &Y
AT o dae § o0 A i § g fage o aat afzq Afafde oo e )
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9. AT L - - (1) TAF FATATITTH, ST I Fel ATAT AT T Tl a0 70 g« & forg | 2907 F Fae

[ T SFTAT FHT|

) gu-fafaem (1) & srefiw fafafde dae g, wors ot ad i siftw ade & v a1g % fae arfis
IR ERER RS I
o, 77 FAATEE safa & fiaw d@a gqoF 1 A T w21 97, 20 A 6 F su-fAafFEe (2) F srefiw afagfa
STHTET T F T 9 9T a9 37 gfqad it 3T F TH I AT H G HOT 0 I8 389 97 7 e &t sifaa
AT & UF a9 F Ha? [T Aol 8o TG qgl AT a7, ST ATATITE HI T T AT TE FT TaT g A7
AT T ATH ATTHHAT 6 T H FHEATL T H THIAT FHT THaT gl
10. =« YR g w1 afiem-: &= 9 % su-fafaaw (2) % wraene F stexefie, sameTF Fer arargas #w
AfRwi g7 Fed o2 ao Tfaqia 4oF & TaaT Fi1 ghar Rl
11, AT IAMET - (1) LI 30T TTU0T & AT TRATE 9T0d 2 92, T2 AT w2 & forg g s
5 o1 aTaTa®  THE dad 9¥ TR TR T ST a7 A F AqEw g o7 Ag AqHAT F a7 [HagT 7 aar
aquTed # g | a9t aiteror e fega aua o afeatod g, 1 S22 g7 A7 FeATaT ST FATdy aiew F 3897 & o
THF ATIHT USHT 6 g7 ATAST GLIeq07 3 Tfershay T=Teiah ord <iequr il S=Tierd fhaT ST |
(2) FTT F YA % forw, =g ar Gfawtar gl & i atafEa oo, arr S9 38 ST aw7E, wuetag ar
Feh AT Feg F ATgaa qI TG THT H3,
(3) Stet 3u- faff=w (1) & w9 PFma aTa g9 9%, SR EIT ST T ST TAEeTATe  gq e aireA
TATIA a1 g fafeaa Tearfa wade SANeTaT § Fo aTara® i ST R GArdl ah GeATad FIAT e g,
FIATEITEE Hl T8 V H TH 7040 % Feuras i fommaasmat w1 320 & 978 a0, 7ag qa¢t @= & foru Tifeq
ST TR STORIT; o s fRaE s, UEY SWATaty § STHT FII 6 /T B S g2 g fafeita f 7% g g
ST T F erefi forg T A e T §, Al s i SR e g ag Y STt o7 s gy sfeatad
= fORTIashal ol TATTAT HT AT BT ITHL AT THAMIL G 3T &, T [HRTATHAT FILT STHAT HT T A7
ST Y for S,
(4) &t = * 7T Fef aTaTqa® & T TaIHT T AT AT THA o 09 T § A6 2d &, AT

T T T FAAFT QAT SATUIT ST ST, ATATHTESE i AT T LT T ST ST TANLATAT q1E g fafgaa

TATHIT Faaa TANATAT § TIH =9 H TIH F& aATqA® 6 g TRHATT § O G0 FHEMT AT TIH7 G0 H
ST T 2, ST 36 TIRTLTAT & ST g SEH T2 areqor ST 13 o

(5) =T FTRT AGATITEF &l =T V § 37 fafqaw (2) § gafha swera aiteor &1 37 fafaaw (3) # gafaa g adtaor
FT 37 [AFTH (4) ¥ T@w Fif g7 &1 ATCIH A TG 0 @ T 3T THEAT & =77 6 [T
(6) STET ATATHTIF IHd =97 ¥l § (AR TZAT &, ST FIT —
(F) 3 fafe=w (3) @ w=fsa srera adveror a7 39 fAfF=w (4) 7 @29 ga¢ aLTer g7 A9 S 3T ST,
(@) A=\ 6 % refi= 9Teq STer SaRs U% FILATS WUF af JATUIT;
() === 7 % orefi9 sramaa F T V A S 6 JEE H 6 978 918 I hu qu adt Jad | AW
fe s
(7) ST, e wierr faher grar &, = -
(F) =g wiA VI, § qft w7 sfafEa v i e < & e <1 |21g i Aty F eiay, -
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(i) T ATATIAS o oA I Tl T Fq TR9TT BT AT TLEAT F I (AT AT FHIHIT Tl T HEM;
(i) =27 % faar- e F srqurer # arse & q67 w@F H arIE @6,
(iii) =TT it 9% wetea fFar § afads w4

(@) ITAFATSH 6 AT % [T, I ATE & HAIAL ATATITLE HT ATH, AT FHT ATH, FISA HT 977 AT Fied AT,

et e @i s AfafEcear Gt 3 ool ar et aum=meeas ar setfas a1 aanfa Gl s
TR | THITAT FHT

(1)  wafa Tsa atafEa et i afafae f anr 27 F 9T aaarees 7 @A F g =arkE
FLATE FLeA & (T o BT

(8) AL=TETYF IU-fafaaw (7) ® Haf¥a a1 wig it srafy gured g & a9 faat & Jaw, =720 &1 fRen-fAder # s
F T T FEATS F gy H = VI F srarer Fare aon |
(9) =z 3u-fafa=w (8) & wafwa srqura T utea =l g% g srorar fAfFeritea smater & faw Mder &1 arem o faer
ST BT &, T8 ST a9 F ST § 951 AT ATAT ST 377 g0 9 SATerT FT SAaer ST HeaT
(10) =T 91T 17 F el FEaTe Feed F GATSHATS Toft vro7r arfofzga wsifeai #r su-fafaaw (8) # w@=f¥a srqurer=
e o S-fAfe=w (9) § ST araent it 9fa, a9 FEarasii digd ST A I9-AFaw (9) F arefia I st
T AT HT;
(11)  ST&T AT, 7T 31T 3u-Fafaaw (7) F et S foFw rw fRem-fA<dent &7 squmes #:37 § fawe vgar g,
T T AT ToT ATHIEE TSI TE T &l FAAT a0 g0, -
F) w7 % sa-REfaas (1) F 96T Sqa@ramF F 92T aqata e of o6,
(@) FRT TR T ATATITE T ATAAAH 6T T 14 F G (F) F AT Fexiq TR g ATSgaa ot
AT HIHF T S0 FIT AT QLT T AATAT Fad § AFRAAT % 04T § =9 {AE F 970, =27 v
GUE (F) % AT = F 10 3T aT 14 F G (1) F TN Fra T TLRIL GIAT T TS FILATS 6 ATl AT
o s
@) IUFTRTS F o F foru, 27 Arg ¥ sftaw, Gl el 9 defiy 3R mmme o § o7 G geeifAE ar

et e qdTer & ST ST 98, AqATITIE FT A1, AT ATH, HSA F ATH AT Gied AT, Td1H =T
A ored Fafacae JeTfara e

() wated wsa afafza wsifeat & afafam & a=r 27 F qd9 saqamas i At F e o W
AT Fare 9% F & forg gi=a wam

12. sgafa @ @ - =307 Al 7 % a9 9= dAqAfa #7178 F 96T 2, (S AqA9TH-
(F) = 8 & srefiw RfAfEe el Maae i o %1 91t T8t Fear;

@  EfFEw 9 F sefiw ffafde srafy % fiaw «@ goF F1 A T8l F:ar;
) It 11 % srefte ST Adert &1 srqurer 98t )
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HRA <hl TSTUA ¢ AHTERIT

LA
[fAaffa 3(2) 7@

FY ATATHAF F A"dl I Fafda fg g faeor

(1.) = R

ERIE]

(

o

14 5em

MORE

POWER SAVINGS
GUIDE

117 558mm

[ ENERGY EFFICIENCY ] I 1
ISEER - 4.2 14"“'
Labal Parioa: )
ang |
Bpriarea Ty RACER bt |
[ 00 ]
oy ST Tamm
Cosling Capashy [100%] - X008 0A J o
ol Capachy (571 0GR ) Seen |
Emsieiy Comegiicn ¥ Urits Par veul ¥ 3mm =1
Vet et e veuhn E ]
Er et fomm
i- g 12mm

S T e Tl e,
T 3 o

(i) T FreET

" POWER SAVINGS
GUIDE

Sk tet Hpt (Al Boid)

Elscinelyy comsonzten S Urits Fer vear
Varlane Sgeed Compreses | Tesho

eabin

T Pane

Qurine Spt

Yadlcw Y40

Star Ouriine Biack K-30

S deoct i cic | Astall Elaci

ok 1501 teoct wiite

Yo 20

Etack tenet Eipt | Al Bdacky
Gmen 11p2 Wiise et el Biack)

Ellauck: Seort Bt gl Ellack)
Bl et Spf YAl Bold)

Bioe C57, WSS, Y5, K1
Green C-81 M0, Y90,K:1
Eimck teod 4pt (Al

S s e B RPoh I 1 15 b SRR S 0 B
it ot SRt P i o] —

Biack Spt tenct (Asal Mamow)
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(i) ST TeraT s et e it 1 FiemT :

LiE

T (H)-239° A9 (S):64% a1z (B):59%
AT AT ATTeAT (L) 128, FHTEF Tof -a:24 b:54

T (R):54 ZX1(G):55 =T<1(B):151

T (C):97% ST (M):95% FT (Y):6% FTT(K):1%
I FAL FIE - #363797

-

& (H)- 1500 929 (S): 10% ATz~ (B): 67%
ST AT ATZeAd (L) : 61, FHHfeF Tof -a: 53 b:32
AT (R): 0 221(G): 170 =I=m(B): 87

T (C): 81% Hster (M): 10% FT (Y): 90% 1T (K): 1%
9 FAT IS - #00AAS56;

(iv) e arargers  forg it s 1 91T 9T -

MORE STARS
MORE SAVINGS

POWER SAVINGS
GUIDE

ENERGY EFFICIENCY
ISEER - 4.2*

Lasel Pericd:

Bppl e lyse AR

2 A9 qrEft

e TS T &1 ZRIT, AT T U FaR1 &7 F &9 # Hord 36T ST W27 8, AT #97 =uehe arerr g1 9dT § i Jad

g s fSstre s # fEmars 18 wavEr § § v A e S



[9rT [TI-@Ts 4] HRA bl USTHA : SAHHRIT 9

&Y | - ()
A= 6 (2) =]
(FIT F e¥ g2 ¥ gied Far S 8)
Sl TEAT S (FW ATATAT I SHHT A9 Taiq < 1 fagor sl &fa) R, 2017 % srefimr o qmages
¥ stie ¥ ysfiwewr ¥ g srae-u

EEIRENET
ST 3EAdT S

(P WA, AT A1) JTAT I, HaT 9ad, J9Fe? — 1,

AT, . [

£ faeeft — 110 066

T

1. ¥/ 8" (ARE a1 ®H FT QT AH) AT F SaNd

(FEETT T I 947) FAATT FI & (o0 Fe ararqas  w1/% Efamtar seEr
fafamtar €/ 8 1 o1 280aT s730 (F& AAIaA® T ITHT Jad TG0 F2d 7 faawr siw ) &fe=ee, 2017
# = g fafafae 8, Fe ararqas 9% 9=f9q F3 / a0 it SqAfa 9 & AT Far g / A gl

2. 3w, Fa«T, At giaer siv qram @aedt fega G sy ' F &3 @ g1 w6 dstiad A geersi
T IR 29T (Fre FHTT T ThredT & AT H) T AT R8T THI0TTT ST a7 w7 qg97 FEarasti i Wi
AT & ST FH T AT 2 28 A=t afEe i Saqua o F2d €, 59 2

(®) smaEE/ ATAFHT AT (ATH AT qEATH) FAAT/ BH IT AT ATEHRTAT Arfe hir
AT T ArdaT FA % g Afdepd 2 i 98 20 sraad F H AT FL T AT H FEHAT UH
FTESATIOrERAT % forg ST<art grm

(@) #9% =afE (AT ¥ I5ATH) TH AEGEA T dGd F ITINT F da4 H A %
T THAT FLA & (70 TTIFT H0h =4 1<h

(W) H/EE ST (F) FIAT (@) § qATOa st AR § B aiEd F a1 F 20 A g w3 w1
FATIATE/ 3T G

3. HEY/ ZATH ST T AT & AqATE, FHTAT ITHT % Ica1ad e foahit Jaeft st o T o7 AerEr

EL ] ITET ICED] AL S
T (T97)
................... oo T®
sfaw ad
................... £ RO
(TTHTA) =T AT
4. UET9F H. SIERECR | TSR WIS GTT U T €90 AT T+ 19 gAY w90, St off

HTHAT 2T, e TTAefd 8o T qErare F7 37 T347 8 (e Tfaqfa e ST F:3 % 997 937 70
5. #/zw =2 g gt fAafafde Safehr s &1 s w7 wgad g8

6. #/ew =x7r g ARy a4t Feyw siw ot w1 are F2T &Y =3 gy #rE qgarg R S i fafy § s
AT TEAAT/AEANT o &l TgHT 2/2 |



10 THE GAZETTE OF INDIA : EXTRAORDINARY [PART III—SEC. 4]

7. H/EW ST 2AAT ST T TATIA 6 [oI0 T FT FIT FIA AT THA HT AT & o [oI7 ATeHd Fam g/Fed &
Y =9 qag | I & Il T 9T FIA H qgAd g/ 2|

8. H/EH AL HATIVT FIAT g/ FIJ & 1 39 qdad T § &7 e FAAT H/ZHT AT F AR Tel g 3T A Al
AT AT ITE ATAT &; ATAEA-T Hl ThId AEATHA AT T THaT g

IUTHY ®
(=T | — (F) =T I2T 2 )
1. FOeit F AR

FIAT T ATH

qar

o #re

sy

HE A

T 7 .

-

EELIECY

TREETHTO &7 F7AT 4 & forT Hemaas gr /gt

(%) faffwior a1 smEafEs e F am i aq #w
THTOMTR0T 2 AT TEATaS

(@) =T = gHTT O

() T T THTOA, T AR ET
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MINISTRY OF POWER
(THE BUREAU OF ENERGY EFFICIENCY)
NOTIFICATION
New Delhi, the 29th November, 2017

BEE/S&L/AC/37/2017-18.—Whereas the draft regulations namely, the Bureau of Energy Efficiency
(Particulars and Manner of their Display on Labels of Room Air Conditioners) Regulations, 2017, were published vide
notification number No. BEE/S&L/AC/37/2017-18, dated the 8th August, 2017, as required under sub-section (1) of
section 58 of the Energy Conservation Act, 2001 (52 of 2001), inviting objections or suggestions from persons likely to
be affected thereby within the period of forty-five days from the date on which the notifications containing the draft
regulations as published in the official Gazette were made available to the public;

And whereas copies of the said Official Gazette in which the draft regulations were published made available
to the public on the 8th August, 2017;

And whereas suggestions have been received with respect to the said draft regulations within the period
aforesaid and they have been taken into consideration;

Now, therefore, in exercise of the powers conferred by clause (d) of section 14 read with clause (i) of sub-
section (2) of section 58 and clause (n) of sub-section (2) of section 13 of the Energy Conservation Act, 2001 (52 of
2001) and in supersession of the Bureau of Energy Efficiency (Particulars and Manner of their Display on Labels of
Room Air Conditioners) Regulations, 2009, except as respects things done or omitted to be done before such
supersession, the Bureau, with the previous approval of the Central Government, hereby makes the following
regulations, namely:-

1. Short title and commencement.- (1)These regulations may be called the Bureau of Energy Efficiency
(Particulars and Manner of their Display on Labels of Room Air Conditioners) Regulations, 2017.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. Definitions. - (1) In these regulations, unless the context otherwise requires,—
(a) “Act” means the Energy Conservation Act, 2001 (52 of 2001);
(b) “Form” means a form appended to these regulations;
() “label” means any written, printed, marked, stamped or graphic matter affixed to or

appearing upon a room air conditioner;

(d “label period” means the validity period of the Indian seasonal energy efficiency ratio under
the energy consumption standard specified by the Central Government under clause (a) of
section 14 of the Act and in case the end period of the Indian seasonal energy efficiency ratio
is not specified, it shall be deemed to be valid until a new energy efficiency ratio is specified
by the Central Government;

(e) “model or family of models” means the model or range of models of one particular brand, to
which a single set of test report is applicable and where each of the models have the same
physical characteristics, energy efficiency ratio, energy efficiency level and performance

characteristics;
®) “permitee” means a person to whom permission has been granted under regulation 7 ;
(2) “room air conditioner” means an appliance as specified in the notification under clause (b) of

section 14 of the Act;

(h) “star level or star rating” means the grade of energy efficiency displayed on the label of the
room air conditioner based on the energy consumption standard notified under clause (a) of
section 14 to denote the energy efficiency of the air conditioner; and
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(6)) “seller or trader” in relation to any labelled room air conditioner means, a person who sells or
distributes any such room air conditioner and includes the manufacturer, trader, and permittee
granted permission to affix label on such room air conditioner.

2) Words and expressions used herein and not defined, but defined in the Act, shall have meanings
respectively assigned to them in the Act.

3. Particulars to be displayed on the labels. - (1) On every room air conditioner, the following particulars shall
be displayed on its label, namely:-

(a) the logo of the Bureau of Energy Efficiencys;

(b) the appliance or type of air conditioner;

(©) the name of manufacturer or importer and brand;
(d) the model and year of manufacturing or import;
(e) cooling capacity (hundred per cent.) in Watts;
®) cooling capacity (fifty per cent.) in Watts;

(2) electricity consumption in units per year;

(h) variable speed compressor;

@) heat pump;

() Indian seasonal energy efficiency ratio;

k) label period;

o star level; and
(m) unique series code.
2) The design, colour, size and content of label shall be as specified in the Schedule annexed to these
regulations.
4. Time limit for display of labels. - (1) A label containing particulars specified in regulation 3 shall be

displayed on every room air conditioner within a period of six months from the date of coming into force of these
regulations.

(2) On and from the commencement of provisions of Table 3.1(e) and Table 3.2(e) notified by the Central Government
under clause (a) of section 14 of the Act, every permittee, seller or trader shall ensure that-

(a) the room air conditioner put on sale shall display revised star level and revised label period
synchronizing with the revised energy consumption standards and the manufacturing year or importing
year of the room air conditioner shall be in synchronization with such revised energy consumption
standards:

Provided that for smooth transition, manufacturer may produce or import the product two month in
advance from the date of such commencement, with the revised energy performance standards;

(b)  all preparatory steps including approvals, awareness of the dealers, retailers, requisite publicity for their
education as well as for the education of the consumers shall be well planned and taken six months in
advance of the date of such commencement, under these regulations.

S. Manner of display of label. - (1) Every manufacturer, seller or trader shall display on every room air
conditioner a label at the time of sale and the label shall be either adhere to, or be attached as a swing tag, on it.

2) For units not on display, the label may be attached to the exterior of the casing of the air-conditioner
and the label may be attached to the unit when the unit is removed from its packaging or the label may be included as a
part of the documentation given to the customer or user.

6. Permission for display of label.- (1) No label shall be affixed on a room air conditioner without the
permission of the Bureau.
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(2) Company registration.- For the purposes of obtaining permission of the Bureau, every brand shall be
registered separately as specified in Form I — (A), accompanied by a label security fee of one lakh rupees, payable by
demand draft drawn in favour of the Bureau of Energy Efficiency, New Delhi or by any other acceptable electronic
mode of payment:

Provided that in case of small scale industry, the label security fee shall be twenty five thousand rupees only.
(3) Model registration.- Every application of the permittee under sub-regulation (2) shall be accompanied by—

(a) an application fee of two thousand rupees per model, payable by demand draft drawn in favour of the
Bureau of Energy Efficiency, New Delhi or by any other acceptable electronic mode of payment; and

(b) documents specified in Form I — (B).

7. Grant of permission. - (1) On receipt of an application under regulation 6 and after being satisfied that all
requirements therein are complied with, the Bureau may, within a period as specified in its Manual on standards and
labelling, subject to such terms and conditions as specified in regulation 8, —

(a) register the brand in Form II-(A) or in electronic form; and
(b) grant permission for affixing label on room air conditioner in Form II-(B) or in electronic form.
2 The Bureau shall maintain a register in Form III and enter the name of permittee therein.

(3) The permission granted under sub-regulation (1) shall be valid for the duration for which the star level specified
by the energy consumption standard as notified by the Central Government under clause (a) of section 14 is in force.

(4) An application for renewal of permission may be made by the permittee six months before its expiry and shall be
accompanied by a fee of rupees one thousand payable in the form of demand draft or electronic mode in favour of the
Bureau of Energy Efficiency, New Delhi:

Provided that no application for renewal shall be allowed if it is made one month before its expiry.

(5) On receipt of application for renewal under sub-regulation (4) and after being satisfied that all requirements are
complied with, the Bureau may, within a period of one month from the date of such receipt, renew permission in Form
II- (B).

(6) No application shall be renewed after expiry of validity period, in which case the permittee may make a fresh
application.

(7) The permittee who seeks permission for continuance to affix label on the existing model of the room air conditioner
from the date from which the revised star level comes into force shall submit a declaration according to Form IV.

(8) The permittee shall seek permission to affix a label afresh, if a new model of the room air conditioner is to be
launched synchronizing with the revised star level, and application for such permission shall be made six months in
advance of coming into force of the revised star level.

8. Terms and conditions for display of particulars on label. -Every permittee, seller or trader shall comply
with the following terms and conditions in displaying the particulars on label, namely:—

(a) the star level displayed on the label of the room air conditioner shall conform to energy
consumption standards for room air conditioner notified under clause (a) section 14 of the
Act;

(b) the label shall be affixed only on such model of room air conditioner for which permission

has been granted;
() the label shall be printed and affixed on the room air conditioner at the cost of the permittee;

(d) the permittee, seller or trader shall ensure that the star level displayed on the label of room
air conditioner shall be maintained at all time;

(e) the permittee shall pay the label fee as specified in regulation;
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®) the permittee shall furnish to the Bureau a statement containing details of production of
labelled equipment and the accrued labelling fee due for each quarter within the following
month of the close of each quarter of the financial year;

(2) the permittee shall furnish to the Bureau an updated list of authorised distributors, dealers,
retailers and sellers appointed to sell their labelled products by 30" day of April of each year;

(h) the permittee, seller or trader shall comply with such other terms and conditions which the
Bureau may specify including those contained in Manual of the Bureau on Standards and
Labelling.
9. Label Fee. - (1) Every permittee shall pay to the Bureau a label fee of rupees thirty on each label affixed on the

room air conditioner.

2) The label fee specified under sub-regulation (1) shall be paid annually within one month from the date
of closure of each financial year:

Provided that on failure to pay the label fee within the period so specified, the Bureau may recover the amount
due with interest thereon at ten per cent. per annum from the label security fee made under sub-regulation (2) of
regulation 6 and if the total amount of labeling fee is not recovered within one year of the last date of payment, the
Bureau may cancel all labels granted to the permittee and publish the name of the permittee in the newspapers as a
defaulter.

10. Refund of Label Security Fee. - Subject to the proviso to sub-regulation (2) of regulation 9, a permittee shall
be entitled to refund of the label security fee on ceasing to manufacture room air conditioner.

11. Verification by the Bureau. - (1) The Bureau may, either suo motu, or on a complaint received by it, carry
out verification to ensure that the room air conditioner conforms to the star level and other particulars displayed on its
label and that it complies with the other terms and conditions of permission. All tests including the power consumption,
capacity tests and maximum operating condition tests shall be conducted by the Bureau or through its designated agency
in balanced ambient calorimeters for the purpose of verification and challenge testing.

(2) For the purpose of verification, samples shall be picked up at random by the Bureau or its designated agency from
the manufacturing facility, warehouse or the retail outlet as it deems fit.

(3) Where, upon a complaint received under sub-regulation (1), the Bureau is required to carry out verification by
challenge testing the room air conditioner in an independent laboratory duly accredited by the National Accreditation
Board for Testing and Calibration Laboratories, and a notice shall be issued to the permittee in Form V for carrying out
such testing and the complainant shall be called upon to deposit, such expenses relating to sample cost, testing,
transportation and other incidental expenses with the Bureau, within such time, as may be determined by Bureau. If the
sample drawn under challenge testing fails, all expenses as specified shall be reimbursed by the permittee to the Bureau
and the Bureau shall refund the aforesaid expenses to the complainant; and where the equipment passes the challenge
test, then the expenses deposited by the complainant shall be forfeited.

(4) Where a sample of room air conditioner used for testing fails the test during suo motu testing or challenge testing,
the Bureau shall afford the permittee another opportunity and conduct a second test with twice the quantity of room air
conditioner used in the first test, in an independent test laboratory which is different from the lab where the first check
testing was conducted and shall be duly accredited by the National Accreditation Board for Testing and Calibration
Laboratories at the cost of the permittee.

(5) The Bureau shall intimate the permittee in Form V to witness the challenge testing referred to in sub-regulation (3)
or the second test referred to in sub-regulation (4) and the expenses to be made towards the procurement and testing of
sample.

(6) Where, the permittee fails to make such expenses, the Bureau shall -

(a) continue the verification by challenge testing referred to in sub-regulation (3) or the second test referred to in
sub-regulation (4);

(b) stop further processing of application received under regulation 6;
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(c) cancel all the labels granted to the permittee under regulation 7, after six months from the date of issuance of
Form V.

(7) Where the second test fails, the Bureau shall -

(a) direct the permittee in Form VI, under intimation to all the State designated agencies, that the permittee within a
period of two months shall,-

(i) correct the star level displayed on the label of the room air conditioner or remove the defects and
deficiencies found during testing;

(ii) withdraw all the stocks from the market to comply with the directions of the Bureau;
(iii) change the particulars displayed on advertising material.

(b) publish for the benefit of the consumers, the name of any permittee, brand name, model name or model number,
logo and other specification in any national or regional daily newspaper and in any electronic or in any other
manner as it deems fit within two months;

(c) intimate to the concerned State designated agency to initiate adjudication proceedings against the permittee and
the trader under section 27 of the Act.

(8) The permittee shall, within ten days of the conclusion of the period of two months referred to in sub-regulation (7)
send the compliance report in Form VII to the Bureau with respect to action taken in compliance with the direction.

(9) If the compliance report referred to in sub-regulation (8) is not received or received without complying to any of the
direction within the specified period, it shall be deemed to have been not complied with the direction issued and the
Bureau shall order to that effect.

(10) The Bureau shall send the compliance report referred to in sub-regulation (8) and orders passed in sub-regulation
(9) to all the State designated agencies for the purpose of taking action under section 17 and enforcement of order
passed under the sub-regulation (9).

(11) Where the permittee fails to comply with the directions issued by the Bureau under sub-regulation (7), the
Bureau shall,-

(a) withdraw the permission granted to the permittee under sub-regulation (1) of regulation 7;

(b) send a report to the Central Government accompanied by the test report in support of the failure by the
permittee to conform to the energy consumption standards notified by the Central Government under clause (a) of
section 14, the orders issued by the Bureau under clause (a) for consideration and for taking action by the Central
Government under clause (c) of section 14;

(c) publish for the benefit of the consumers, the name of any permittee, brand name, model name or model
number, logo and other specification in any national or regional daily newspaper and in any electronic or in any other
manner as it deems fit within two months;

(d) intimate to the concerned State designated agencies to initiate further adjudication proceedings against the
permittee and the trader under section 27 of the Act.

12. Cancellation of Permission. - The Bureau may cancel the permission granted under regulation 7 if the
permittee —

(a) fails to comply with any of the terms and conditions specified under regulation §;

(b) fails to pay label fee within the period specified under regulation 9;

() does not comply with the direction issued under regulation 11.
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SCHEDULE
[See regulation 3 (2)]
Particulars to be displayed on labels of room air conditioner.
(1.) Label design

(i) Dimension:

12mm

ISEER - 4.2*

Label Period: 29th June 2015 - 31st Dec 2017

ENERGY EFFICIENCY | ‘

117.56mm

RppliancerType RACHX
Brand 0K
ModelYear ABCYYYY
Cooling Capacity (100%) XXX (W) §
Cooling Capacity (50%) : YOO (W) 8
Eloctricity Consumption : YY Units Por Year o
Compressor Type SingleTwolMulti Stage/Variable Speed
Heat Pump YesiNo
* 15mn
ENEREY IS LFE
o
[GONSERVE IT
¥ 15mm
Gmm
Tomm

(ii) Colour scheme:

Black Outline (Outer) .5pt

Black Outline (Inner) 1.5pt

Yellow Y:40

Rex
Star Outline Black K:30

Yellow Y:40
7.5pt text Black ( Arial Black)

POWER SAVINGS Black 15pt text white
GUIDE

Yellow Y:20

Black text 6pt (Arial Black)

Outiine 1pt [ ENERGY EFFICIENCY ]
e ENERGYIEEEICIENC Green 11pt White text (Arial Black)

ISEER - 4.2* Black text 6pt (Arial Black)
Label Period: 29th June 2015 - 31st Dec 20 Black text €pt (Arial Bold)
AppliancelType T RACHOX
Brand 2 XXX
Model/Year = ABCIYYYY

Cooling Capacity (100%) = XXXX (W)
Black text 6pt (Arial Bold) ——————8 Caoiing Capacity (50%) - 000 (W)

Electricity Consumption : YY Units Per Year

Compressor Type © Single/Two/Multi Stage/Variable Speed

Heat Pump : YosiNo

Blue C:97, M:95, Y:6, K:1

Green C:81, M:10, Y:90, K:1
Black text 4pt (Arial)
e e o v Black 5pt text (Arial Narrow)

Outline .5pt

(iii) Colour scheme of Bureau of Energy Efficiency logo:
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Blue —

Hue(H)-239° Saturation(S):64% Brightness(B):59%

Luminance or lightness(L) :28, chromatic components -a:24 b:54
Red(R):54 Green(G):55 Blue(B):151

Cyan(C):97% Magenta(M):95% Yellow(Y):6% Black(K):1%
Web colour code - #363797

Green —

Hue(H)-150° Saturation(S):10% Brightness(B):67%

Luminance or lightness(L) :61, chromatic components -a:-53 b:32
Red(R):0 Green(G):170 Blue(B):87

Cyan(C):81% Magenta(M):10% Yellow(Y):90% Black(K):1%
Web colour code - #00AA56;

(iv) The complete specimen of a printed label for room air conditioner:

MORE STARS
MORE SAVINGS

POWER SAVINGS
GUIDE

ENERGY EFFICIENCY
Label Period:

Appliance/Type : RAC/XXX
Brand © XXX
Model/Year : ABCIYYYY

Cooling Capacity (100%) : XXXX (W)
Cooling Capacity (50%) : XXXX (W)
Electricity Consumption : YY Units Per Year

Compressor Type : Single/Two/Multi Stage/Variable Speed
Heat Pump : Yes/No
ENEREY IS LIFE
B E E
CONSERVE IT

*Under test conditions, when tested in accordance with ISO 16358 & based on 1600 operating hours per annum.
Actual electricity consumption willdepend on how the appliance being used
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(2)
Th

Label material

e label shall be of durable cardboard, if it is to be attached as a swing tag, or be self-adhesive and shall be cut to one

of the outlines shown in dimension design scheme for the label.

FORMI- (A)
[See regulation 6 (2)]
(To be printed in Company letter head)

Application for registration of brand of room air conditioners under the Bureau of Energy Efficiency
(Particulars and Manner of their Display on Label of Room Air Conditioners) Regulations, 2017

Th

e Director General

Bureau of Energy Efficiency,

(Ministry of Power, Government of India)

4th

Floor, Sewa Bhawan,

Sector-1, R.K. Puram,

New Delhi — 110 066

India.

1.

I/We am/are the manufacturer/manufacturers of room air conditioner carrying out business at
....................................................... (full business address) under the style of ........c.ccccecevevvenienneenieeneenienneeene.. (full
name of individual or firm) hereby apply for permission to affix label on room air conditioners as specified by the
Bureau in the Bureau of Energy Efficiency (Particulars and Manner of their Display of the Label on Room Air
Conditioner) Regulations, 2017.

2. The details of the information in respect of the equipment, company, manufacturing facility and payment is given in
Annexure. A photocopy of the certificate of incorporation issued by the Registrar of Firms or Societies or Director
of Industries (in case of Small Scale Units) or similar other documents authenticating the name of the firm and its
manufacturing premises is enclosed.

(a) Applicant/Authorised Person: ......c...cccecceeeeveerievienieneneereeneennennnes (Name and Designation) is authorised to
make this application on behalf of the company/firm or other authorities. and will be responsible for accuracy of the
information supplied with this application.

(b) Contact PErsOn: .......cocueeevevveecereereeneeneeeeneeienaees (Name and designation) is authorised to be the contact person
for coordination with the Bureau in respect of this application and use of the label.

(c) I/We undertake to intimate to the Bureau of any change in the authorized persons defined in (a) or (b) above

3. Production and sale figures of the said equipment and the value thereof to the best of my/our knowledge and
estimates are as follows:

Year Production Sales Maximum retail price of

the equipment (Rs.)

Last year from.......c.ccceeveeeveerneniennnnenn

L0 R

Current year 370111 ISP

110 JOUU U SN U SR U USSP TR (estimate)
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A label security fee of one lakh rupees or twenty-five thousand rupees as the case may be................. has been paid
by Demand Draft No. ........... dated............. /electronic mode (To be filled only at the time of submission of label
security fee).

I/We agree to pay the labelling fee as specified by the Bureau.

I/We agree to abide by all the terms and conditions specified by the Bureau and extend necessary assistance/co-
operation to the Bureau in case of any enquiry to be made by it.

I/We authorise the Bureau of Energy Efficiency for selection of sample for verification and challenge testing and
agree to abide by the directions of the Bureau in this regard.

I/We undertake that the information supplied in this application is accurate to the best of my knowledge, and if any

of the information supplied is found to be incorrect; the application may be rejected forthwith.

Dated this ............ Day of.......... (Year)

Annexure

[See para 2 of Form I - (A)]

1. Details of the Company

Designation .........ccceceeveeneeeneennieenneenn

For and on behalf of.............ccvvvveeees

(Name of the firm)

SEAL OF FIRM

Name of the company

Address

Pin code

State

Phone number

Fax number

E-mail

Website

Enclosures to support registration:

(a) Document authenticating the name and address of the
manufacturing or business premises

(b) Trade mark certificate
(c) Small scale industries Certificate, if applicable

(d) Quality Management System Certificate

Yes/No
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(e) Authorised signatory letter
(f) Bureau of Indian standards license, if applicable

(g) Demand Draft (security deposit)/ payment receipt in
case payment is made online

2. Details of the manufacturing premise (a separate table may be provided in case of more than one
manufacturing facility)

Name of the manufacturing facility

Address

Pin code

State / Country

Phone number

Fax number

E-mail

Website

Any other details (if any)

Designation .........cocceveveenenienieneennene

For and on behalf of...............ccoune.

(Name of the firm)

Seal of the Firm

FORM I - (B)
[See regulation 6 (3)]

Application for permission to affix label on room air conditioners under the Bureau of Energy Efficiency
(Particulars and Manner of their Display on Label of Room Air Conditioners) Regulations, 2017

The Director General

Bureau of Energy Efficiency,

(Ministry of Power, Government of India)
4™ Floor, Sewa Bhawan,

Sector-1, R.K. Puram,

New Delhi - 110066

India.
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6.
7.

9.

I/We am/are the registered manufacturer/manufacturers of room air conditioners under the brand name
............... (Name of the brand) and the unique label series code issued by Bureau of Energy Efficiency is

The above equipment is manufactured or imported by .......c.ccevvveeuennnenn (Name of the company) in the brand name
of........... and is manufactured at ............ccceeveeeeeeennnnennn. (Name and address of the factory).

The details of the information in respect of the equipment, certification of test products, labels and payment is given
in Annexure and relevant photocopies are enclosed herewith.

Conformance to standards : I/We conform to the Bureau of Indian Standard/other International Standards in respect
of quality system/ other standards in accordance with Indian standards/others (name and number of the standard)
............................................................... as specified in the notification on ..........(title of the notification) for the
.......................................................... (name of the equipment).

I/We have made arrangements for testing at our in-house laboratory or at independent
laboratory (Name and address of the laboratory) which is accredited by National Accreditation Board for
Testing and Calibration Laboratories or International Laboratory Accreditation Cooperation or Asia Pacific
Laboratory Accreditation Cooperation or equivalent bodies for ensuring consistency in quality of the equipment as
well as the scope of the relevant Indian standards/International organisation for standardization/International
electrotechnical commission standards as specified in Statutory order......

Laboratory details:
(a) Accreditation Board:
(b) Accreditation status:
(1) For laboratory: (yes/no)
(i) For Test Standards: (Specify relevant product standard name/number)
(c) Bureau of Energy Efficiency approval:

(a) An application fee of two thousand rupees ............c....... has been paid by Demand Draft. No. ............

I/We agree to pay the labelling fee of thirty rupees per label as specified by the Bureau.

I/We agree to abide by all the terms and conditions specified by the Bureau and extend necessary assistance/co-
operation to the Bureau in case of any enquiry to be made by it.

. I/We authorise the Bureau for selection of sample for verification and challenge testing and agree to abide by the

directions of the Bureau in this regard.

I/We undertake that the information supplied in this application is accurate to the best of my knowledge, and if any
of the information supplied is found to be incorrect; the application may be rejected forthwith.

Dated this ................ Day of......ccoeueenee (Year)

Designation ........cocecveevenenienenieniene.

For and on behalf of..............cccuuve.

(Name of the firm)

Seal of the Firm
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Annexure
[See para 3 of Form I — (B)]
Details of Information
1. Product/Equipment Detail
1.1 General (Complete the details as applicable)

Appliance and type

Brand name

Model name and number

Serial number
(a) Indoor unit:

(b) Outdoor unit:

Standard Cooling at full capacity (hundred percent) in Watts

Standard Cooling at fifty percent of full capacity in Watts

Variable Speed Compressor (yes/no)

Heat Pump (yes/no):

Voltage Range (V):

Nominal current at rated conditions (A):

BIS certificate details (if any)

(Attach copy of the license / certificate)

Quality system certificate details

(Attach copy of the license / certificate)

Indian seasonal energy efficiency ratio (kWh/kWh):

Star rating

1.2 Technical details (Complete the details as applicable)
(a) Tested values:

S.No.
Measured values Rated values
1.
Standard cooling at full capacity (W) Standard cooling at full capacity (W)
2. Standard cooling at fifty per cent of full Standard cooling at fifty per cent of
capacity (W) full capacity (W)
3.
Power consumption (in W) at standard Power consumption (in W) at standard
cooling at full capacity cooling at full capacity
4.
Power consumption (in W) at standard Power consumption (in W) at standard
cooling at fifty per cent of full capacity cooling at fifty per cent of full capacity
5. Frequency (in Hz) at standard cooling at full Frequency (in Hz) at standard cooling
capacity at full capacity
6.
Frequency setting (in Hz) at standard Frequency setting (in Hz) at standard
cooling at fifty per cent of full capacity cooling at fifty per cent of full capacity
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7. Cooling seasonal energy consumption in

kWh

Cooling seasonal energy consumption
in kWh

Cooling seasonal total load in kWh

Cooling seasonal total load in kWh

9. Indian seasonal energy efficiency ratio, that
is, Cooling seasonal total load / Cooling

seasonal energy consumption

Indian seasonal energy efficiency ratio
that is, Cooling seasonal total load /
Cooling seasonal energy consumption

(b) Frequency settings: (Complete the details as applicable)

(Rated)

Standard cooling at

full capacity | Standard cooling at fifty per cent. of full
capacity (Rated)

Frequency setting (in Hz)

2. Details of test laboratory

Name of the test laboratory

Accreditation status
1) For laboratory
(i) For relevant standards
(Attach copy of the accreditation certificate)

Yes/No

Validity of the accreditation
(Attach supporting document)

Address

Pin code

State

Phone number

Fax number

E-mail

Website

3. Labelling information

Date of commencement

Number of labels applied for Bureau of energy efficiency

a) for the first year -
b) for the second year -

c) for the third year -

Product serial No.

From To
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4. Model Details:

Model or family of models (if applicable)

Model name/model number

Base model

Child models

5. Specimen of the label to be affixed on the room air conditioner is shown below:

(Annex separate specimen for family of models (if applicable))

3 x
Xt

POWER SAVINGS

GUIDE

ENERGY EFFICIENCY

ISEER - 4.2*

Label Period:
AppliancelType T RACIXXX
Brand T XXX
Model/Ye T ABCIYYYY

Cooling Capacity (100%) : XXXX (W)

Cooling Capacity (50%) : XXXX (W)

Electricity Consumption : YY Units Per Year

Type : Sing! Speed

Heat Pump

Date

Signature ..........oooeiiiiiiiiiiiee.
Name ......oooviiiiiii
Designation ..........ccoevveiiiiiiian..
For and on behalf of.....................
(Name of the firm)

Seal of the Firm
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FORMII - (A)
[See regulation 7 (1) (a)]

Permission for registration of brand of room air conditioners under the Bureau of Energy Efficiency (Particulars

2.

and Manner of their Display on Label of Room Air Conditioner) Regulations, 2017

New Delhi, dated..................

Pursuant to the provisions of regulation 7 of the Bureau of Energy Efficiency (Particulars and Manner of their
Display on Labels of Room Air Conditioners) Regulations, 2017, the Bureau hereby permits you to register
your brand as per details of approvals set out in Annexure to this letter.

This permission is subject to—

(a) the star level displayed on the label of the room air conditioner shall conform to energy consumption
standards for room air conditioner notified under clause (a) of section 14 of the Act and terms and
conditions provided in the aforesaid regulations;

(b) the stamping of the label only on such model of room air conditioners for which permission has been
granted;

() the printing and affixture of the label on the room air conditioners at the cost of the permittee;

(d) the permittee ensuring that the star level displayed on the room air conditioners shall be maintained at
all time;

(e) the permittee paying the label fee as specified by the Bureau;

® the permittee furnishing to the Bureau a statement containing details of the production of the labelled

equipment and the accrued labelling fee due for each quarter within the following month of the close
of each quarter of the financial year. The same details shall be furnished to the Bureau also through an
automated system;
(2) the permittee making available such other details of room air conditioner as and when sought by the
Bureau of which the permission has been granted.
The permittee shall not withdraw the registered brand and the room air conditioner from the market during the
validity period except with the prior approval of the Bureau.

The unique label series code assigned by the Bureau of Energy Efficiency for the brand is............. and should
appear on the label as per the approved design.

Signed, sealed and dated this................. day of ............. month.............. year.
Yours faithfully

(Secretary)
Bureau of Energy Efficiency
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Annexure
[See para 1 of Form II-(A)]
Details of Approvals
1. Details of the company

Name of the company

Address

Pin code

State

Phone number

Fax number

E-mail

Website

2. Name of the brand registered:
3. Unique series code:
4. Other Details (if applicable):

Yours faithfully

(Secretary)
Bureau of Energy Efficiency

FORMII - (B)
[See regulation 7 (1) (b)]

Permission/renewal of permission to affix label on room air conditioners under the Bureau of Energy
Efficiency (Particulars and Manner of their Display on Label of Room Air Conditioner) Regulations, 2017

New Delhi, dated..................

1. Pursuant to the provisions of regulation 7 of the Bureau of Energy Efficiency (Particulars and Manner of their
Display on Labels of Room air conditioners) Regulations, 2017, the Bureau hereby permits you to affix label as
per details of approvals set out in the Annexure to this letter.

2. This permission is subject to the condition that —

(a) the star level displayed on the label of the room air conditioner shall conform to energy consumption
standard for room air conditioner notified under clause (a) of section 14 of the Act and terms and
conditions provided in the aforesaid regulations;

(b) the label shall be stamped only on such model of room air conditioner for which permission has been
granted;

(c) the label shall be printed or affixed on the room air conditioner at the cost of the permittee;
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(d) the permittee shall ensure that the star level displayed on the room air conditioner shall be maintained at all

times;

(e) the permittee shall pay the label fee of thirty rupees per label;

(f) the permittee shall furnish to the Bureau, a statement containing details of production of labelled
equipment and the accrued labelling fee due for each quarter within the following month of the close of
each quarter of the financial year;

(g) the same details shall be furnished to the Bureau through automated system;

(h) the permittee shall make available such other details of room air conditioner as and when sought by the
Bureau of which the permission has been granted.

3. This permission shall be valid with effect from .......... 0., and may be renewed. The permittee shall not
withdraw the room air conditioner from the market during the validity period except with the prior approval of the

Bureau.

4. Signed, sealed and dated this.........

1. Details of the equipment
(a) Brand:
(b) Model details:

Annexure
[See para 1 of Form II-(B)]
Details of Approval

Yours faithfully

(Secretary)
Bureau of Energy Efficiency

Model or family of models (if
applicable)

Model name

Model number

Base model

Child model

(¢) Type of room air conditioner:

(d) Technical specification:
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SL.
No. Measured values

Rated values

Standard cooling at full capacity (W)

Standard Cooling at full capacity
W)

Standard cooling at fifty per cent. of
full capacity (W)

Standard cooling at fifty per cent.
of full capacity (W)

Power consumption (in W) at Standard
cooling at full capacity

Power consumption (in W) at
standard cooling at full capacity

Power consumption (in W) at standard
cooling at fifty per cent. of full
capacity

Power consumption (in W) at
standard cooling at fifty per cent.
of full capacity

Frequency (in Hz) at standard cooling
at full capacity

Frequency (in Hz) at standard
cooling at full capacity

Frequency setting (in Hz) at standard
cooling at fifty per cent. of full

Frequency setting (in Hz) at
standard cooling at fifty per cent.

capacity of full capacity
Cooling seasonal energy consumption Cooling seasonal energy
in kWh consumption in kWh

Cooling seasonal total load in kWh

Cooling seasonal total load in
kWh

Indian seasonal energy efficiency ratio
that is, Cooling seasonal total load /
Cooling seasonal energy consumption

Indian seasonal energy efficiency
ratio that is, Cooling seasonal total
load / Cooling seasonal energy
consumption

2. Details of label:-

Appliance and type

Name of the manufacturer/importer/brand

Model and year of manufacturing

Star level

Cooling capacity (hundred per cent.)

Cooling capacity (fifty per cent.)

Electricity consumption in units per year

Variable speed compressor (yes/no)

Heat pump (yes/no)

Label period

Unique series code

3. The label design, size, colour scheme, material to be used for the label and the content of the label and colour
scheme of the Bureau's logo shall be as specified in the Schedule to these regulations.
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4. Specimen of the label duly approved by the Bureau to be affixed on the room air conditioner is shown below
(Separate specimens for family of models is annexed)

3 %
] i

POWER SAVINGS
GUIDE

ENERGY EFFICIENCY
Label Period:

AppliancelType + RACIXXX

Brand XXX

Model/Year : ABCIYYYY

Cooling Capacity (100%) : XXXX (W)

Cooling Capacity (50%) _: XXX (W)

Electricity Consumption : YY Units Per Year
Type : Singl i

Heat Pump  Yes/No

The unique label series code provided in the letter has to be mentioned in the label affixed on the room air

conditioner.
Date ...
Yours faithfully
(Secretary)
Bureau of Energy Efficiency
FORM II1
[See regulation 7(2)]
Register of Permittees
SL Application Name and Details of Star level or Bureau of Period for which
No. | number and Date | details of the equipment for efficiency Energy the permission
of permission. permittee which the level declared. Efficiency has been
(Contact permission has permission granted.
person, been granted. number and
address, Pin unique label
code, State, series.
Phone
number, Fax
number, E-
mail,
Website).
1) @ 3 “ &) (6) (N
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Amount of label security fee. Label security fee received by Application fees details of amount received
(Crossed Demand Draft (Crossed Demand Draft (Details)/Electronic
(Details)/electronic transaction transaction (Details) : Date : ).

(Details): Date:).

(3 ) (10)
Number of labels affixed at | Amount of labeling fee due. Labelling fee details of Remarks
the end of each financial amount received (Crossed
year. Demand Draft (Details)/

Electronic transaction
(Details): Date:).

(1rn) (12) (13) (14)

Form IV
[See regulation 7 (7)]

Declaration by permittee seeking continuation of the permission to affix label on the existing model
(For each different model, a separate letter shall be submitted along with the respective Annexure)

(On the letter head of corporate body / permittee)
Date:

To
The Director General
Bureau of Energy Efficiency
(Ministry of Power, Government of India)
4™ Floor, Sewa Bhawan,
Sector 1, R K.Puram,
New Delhi-110 066

India.

Subject: Application for permission to affix label vide Bureau of Energy Efficiency (Particulars and
Manner of their Display on Label of Room Air Conditioners) Regulations, 2017 on revision of star level
effective from ..........

1. I/ We are the manufacturers / importers of room air conditioner carrying on business at [COMPANY NAME WITH
FULL ADDRESS] under the style of [FULL NAME OF INDIVIDUAL OR FIRM] hereby apply for permission to affix
label on room air conditioner as specified by the Bureau in the Bureau of Energy Efficiency (Particulars and Manner of
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their Display on Label of Room Air Conditioner) Regulations, 2017 which would go for revision of star level with effect

2. The above equipment is manufactured or imported by [FULL NAME OF INDIVIDUAL OR FIRM] and is
manufactured at (NAME AND ADDRESS OF FACTORY) or imported from (NAME AND ADDRESS OF
IMPORTER) ;

3. Conformance to new star level: I/We conform to the notification S.O. number ....... dated........ for room air conditioner.
A copy of the approval in respect of the above equipment (which was earlier approved) is enclosed.

4. A copy of the Bureau of Energy Efficiency label (as per revision of star level change) in respect of the room air
conditioner is enclosed.

5. Details of the equipment / model as per revision of star level

Model Name -

Particulars Declared values

Standard cooling at full capacity
(Watts)

Standard cooling at fifty per cent.
of full capacity (Watts)

Electricity consumption
(units/year)

Indian seasonal energy efficiency
ratio

Star rating (As per existing star level) (As per the revised star level)

6. I/We agree to change the star level from [EXISTING STAR LABEL LEVEL] to [REVISED STAR LABEL LEVEL]
in manual application and in the online web portal.

7. I have submitted my quarterly production data and labelling fee till date for the said room air conditioner model.

8. I/We agree to abide by all the terms and conditions specified by the Bureau and extend necessary
assistance/cooperation to the Bureau in case of any enquiry to be made by it.

9. I/We authorise the Bureau of Energy Efficiency for selection of sample for verification and challenge testing and
agree to abide by the directions of the Bureau in this regard.

10. I/We undertake that the information supplied in this application is accurate to the best of my/our knowledge, and
should any of the information supplied is found to be incorrect, the application may be rejected forthwith.

Date:

Dayof ........c.oooeininne (Year)
Signature ........ooeoeiiiiiiiiiii
Name ..ooveiiiiii
Designation ............cocooviiinnnen.
For and on behalf of.....................

(Name of the firm)
Seal of the Firm
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FORM V
[See regulation 11 (3)]
Intimation to permittee to witness Challenge test/Second test

To New Delhi, dated the.....

Pursuant to the provisions of regulation 7 of the Bureau of Energy Efficiency (Particulars and Manner of their Display
on Label of Room Air Conditioners) Regulations, 2017 you were permitted to affix label on the room air conditioner
vide Bureau of Energy Efficiency letter No. .............. dated....... subject to the compliance of the terms and conditions
specified therein.

2. The Bureau, under regulation 11 of the Bureau of Energy Efficiency (Particulars and Manner of their Display on
Label of Room Air Conditioners) Regulations 2017, had purchased a Bureau of Energy Efficiency star labelled room air
conditioner from your authorized distributor/dealer/retailer vide Invoice number ....... dated........ for a price of
RS.coviiiinins and lifted as a sample dated........ by for the purpose of suo motu testing or challenge testing. The samples
were purchased by M/s..........cccceueee. , an agency appointed by the Bureau for verification of the particulars displayed on
the label under regulation 3 of the aforesaid regulations, affixed by you on the aforesaid purchased room air conditioner.
The sample duly sealed by Mis............... bearing serial number-------- was obtained from M/s.......... (Name of the
Distributor, dealer, retailer) under signatures of the duly authorized representative of the verification agency.

3. The Bureau through its aforesaid verification agency had transported the sample referred to in para 2 to M/s.
................... , a National Accreditation Board for Testing and Calibration Laboratories accredited laboratory for
conducting tests in accordance with the test procedure indicated in paragraphs 4, 5 and 6 of the notification number S.O.
.......... dated...... for giving test report in accordance with the Form........ given in Annexure to the notification number
S.0. .......

4. The details of the product and the suo motu test results (if applicable) is enclosed with this letter. Now, therefore in
pursuance of the provisions of sub-regulation (1) of regulation 11 of the Bureau of Energy Efficiency (Particulars and
Manner of their Display on Label of Room Air Conditioners) Regulations 2017, the Bureau is conducting suo motu
test/challenge test (as applicable) on ........ (date) at ............ (Name of laboratory), accredited by National
Accreditation Board for Testing and Calibration Laboratories.

5. Pursuant to the provisions of sub-regulation (4) of regulation 11of the Bureau of Energy Efficiency (Particulars and
Manner of their Display on Label of Room Air Conditioners) Regulations 2017, the Bureau hereby intimates to -

(i) nominate an official to witness challenge test/second test on the above date specified along with an
authorization letter indicating (in original) the name, designation and signature of the nominated official (the letter shall
be duly signed and stamped by authorized signatory of the company).

(i1) deposit such cost towards procurement, transportation, testing and other incidental expenses as mentioned
in Annexure, within fifteen days from the date of issuance of this letter (the expenses shall be deposited through an
account payee Demand Draft or at par cheque in favour of Bureau of Energy Efficiency payable to New Delhi or in
electronic mode).

6. You may note that the Bureau shall continue the verification by challenge test or second test, even if the
aforementioned expenses are not made in time or the officials are not nominated as specified and shall take further
follow up action in the matter in terms of sub-regulation (5) of regulation 11 of the Bureau of Energy Efficiency
(Particulars and Manner of their Display on Label of Room Air Conditioners) Regulations 2017.

7. Signed, sealed and dated this................. dayof.......... month.............. year.

(Secretary)
Bureau of Energy Efficiency

Enclosures:
1. Details of product/ suo motu test results
2. Annexure V(a)

3. Invoice related to the expenses



[9 [IT-Evs 4] HRA bl TSI @ STHERIT 51

Annexure
[See para 5 of Form V]
Details of Information

1. Product or equipment details picked up for challenge test/second test

Brand name:

Unique label series code:

Model name/Model number:

Type of room air conditioner: Unitary or split

Variable speed compressor: Yes/no

Year of manufacturing:

Rated cooling seasonal energy consumption in kWh :

Rated Indian seasonal energy efficiency ratio in kWh/kWh :

Star rating or star level:

2. Amount to be deposited to the Bureau:

Details Numbers/ expenses (in Indian Rupee)

Number of samples

Cost per sample

Total purchasing cost

Total testing charges

Transportation charges (if
applicable)

Others (if applicable)

Total amount to be paid by the
permittee

3. Results of suo moto test (if applicable):

Brand Model Rated Rated Rated Star rating | Star Remarks
cooling Cooling Indian (Declared) rating
seasonal seasonal seasonal
(Check

energy total load | energy

. b tested)
consumpti efficiency
on ratio

Date...............
(Secretary)

Bureau of Energy Efficiency
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FORM VI
[See regulation 11 (7)]
Direction to permittee on failure of second check testing

To New Delhi, dated the.....

Pursuant to the provisions of regulation 7 of the Bureau of Energy Efficiency (Particulars and Manner of their
Display on Label of Room Air Conditioners) Regulations, 2017 you were permitted to affix label on the room air
conditioners vide Bureau of Energy Efficiency letter No. .............. dated....... subject to the compliance of the terms and
conditions specified therein.

2. The Bureau, under regulation ... of the Bureau of Energy Efficiency (Particulars and Manner of their Display on
Label of Room Air Conditioners) Regulations 2017, had purchased a Bureau of Energy Efficiency star labelled room air
conditioners from your authorised distributor or dealer or retailer vide invoice number ....... dated ..... The complete
procurement and test details of the samples picked were sent to you in Form V vide Bureau of Energy Efficiency letter
no..... dated.... You were also requested to attend and witness the second check verification test of the samples at the
National  Accreditation Board for Testing and Calibration Laboratories Accredited Laboratory

3. The sample for second check verification test were picked UP ON .......ccccooiiiiiiiiiiiiniiinineeeeee e dated
(DD/MM/YYYY) the....ooooiiiiiiiinieecicieee through our authorised Agency M/s. ........c.ccceue. and transported to
the National Accreditation Board for Testing and Calibration Laboratories accredited Laboratory transported by our
authorised Agency, duly sealed by M/S.....cccooiiiinimiiniiiicceeeeenes e and was given
Unique Identification serial number embossed on the said sample obtained from ............... .......... under signatures of the

duly authorised representative of the verification Agency as well as your representatives.

4. The result of the test of second check testing are enclosed which are duly checked and counter signed by the
competent authorised personnel of the National Accreditation Board for Testing and Calibration Laboratories
Accredited Laboratory. The test reports are also duly signed by your authorised signatory as witness of 2" check testing.
The result of the test confirm that they failed to meet the requisite parameters and standards given in number S.O. ......
dated....and the terms and conditions of the permission given to you for display of particulars on label affixed to the
room air conditioner manufactured and sold in the market.

5. Pursuant to the provisions of clause (a) of sub-regulation (4) of regulation 11 of the Bureau of Energy Efficiency
(Particulars and Manner of their Display on Label of room air conditioner) Regulations, 2017, you are hereby directed to
comply with the following, namely:-

@) correct the star level displayed on the label of the room air conditioner or remove the defects and
deficiencies found during testing;

(ii) withdraw all the stocks from the market to comply with the directions of the Bureau; and
(ii1) change the particulars displayed on advertising material.

6. You are hereby directed to complete the aforesaid corrective action within two months from the date of issue of this
letter and send the compliance report in Form VII within ten days after the expiry of two months that is, by ............. In
case no compliance report is received by the said date the Bureau shall proceed to take action in terms of sub-regulation
(5) of regulation 11 of the Bureau of Energy Efficiency (Particulars and Manner of their Display on Label of room air
conditioner) Regulations, 2017.

7. The Bureau shall take further follow up action in the matter in terms of sub-regulations (4), (5), (6) and (7) of
regulation 11 of the Bureau of Energy Efficiency (Particulars and Manner of their Display on Label of room air
conditioner) Regulations, 2017.

Secretary,
Bureau of Energy Efficiency
Enclosures:

1. Test reports of the failed model
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Form VII
Action Taken Report
[See regulation 11 (8)]

(To be furnished on letter head of the organisation)

To Dated.....
The Secretary,

Bureau of Energy Efficiency

(Ministry of Power, Government of India)

4" Floor, Sewa Bhawan,

Sector 1, R.K.Puram,

New Delhi-110 066

India.

Pursuant to the provisions of regulation 7 of the Bureau of Energy Efficiency (Particulars and Manner of their Display
on Label of Room Air Conditioners) Regulations, 2017, We M/S.....cccceiriiiiiiiiiniiinieiieetenee ettt the
manufacturer of room air conditioners were permitted to affix label on the room air conditioner conforming to the
energy consumption standard of ... star level vide Bureau of Energy Efficiency letter
NoO..ooveriiee dated............... for the model number...........cccocevevininiiencnnnen.

Pursuant to the provisions of sub-regulation (4) of regulation 11 of the Bureau of Energy Efficiency (Particulars and
Manner of their Display on Label of Room Air Conditioners) Regulations, 2017, we were given directions vide Bureau
of Energy Efficiency letter number.................... dated........... to take necessary corrective action. In the light of directive
issued by the Bureau , we hereby declare that the following actions have been taken at our end.

Action directed Status Action taken

@) Correct the star level displayed on Yes/No/NA The star level has been corrected
the label of the room air conditioner from.............. Star  10.iveeeveeeriienieene star
to comply with the directions of the with effect from (Date)
Bureau

(i) Withdraw all the stocks from the Yes/No/NA All the stocks from the market have
market to comply with the been withdrawn to comply with the
directions of the Bureau. and directions of the Bureau.

(iii) Change the particulars displayed on Yes/No/NA Yes/No/NA
advertising material.

The above declaration is true to the best of our knowledge and belief.
Signature
Name
Designation
For and on behalf of......
Name of the Company/Firm etc

Seal of the Firm/Company.

ABHAY BAKRE, Director General
[ADVT-II1/4/Exty./322/17]
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